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Item No.02:- 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 
Original Application No.83 of 2025 (SZ) & 

I.A. No.118 of 2025 (SZ) 

 

 

IN THE MATTER OF: 

 
Kondu Ramadevi 

...Applicant(s) 
 

Versus  

 

State of Andhra Pradesh,  
Represented by its Chief Secretary,  
Andhra Pradesh and Ors. 

...Respondent(s) 

 

 
Date of hearing: 22.09.2025. 

 

 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Mr. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER     

 
 

For Applicant(s):          Mr. K. Sravan Kumar &  

    Mr. Abhiram Bannur. 

 
 

For Respondent(s): Dr. D. Shanmuganathan represented 
Mrs. Madhuri Donti Reddy for R1, R2, R4 & R5. 
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ORDER 

 
1. The Applicant has filed an interlocutory 

application [I.A. No.118 of 2025 (SZ)] seeking amendment 

of the prayer. 

 

2. In the interlocutory application, it is stated that 

the total loss suffered by the Applicant due to the wrongful 

acts of the private respondent amounts to Rs.7,50,000/-. 

The Applicant has also paid the court fees of Rs.7,500/- in 

accordance with the rules, by way of Demand Draft dated 

15.09.2025. 

 

3. Accordingly, the interlocutory application 

[I.A. No.118 of 2025 (SZ)] is allowed. 

 

4. The Registry is directed to carry out the 

amendment in the prayer portion.  

 

5. The Applicant is directed to furnish a clean 

copy of the Original Application incorporating the 

amendment. 

 

6. Let notice be issued to the respondents through 

the Tribunal as well as privately.  

 

7. Dr. D. Shanmuganathan, learned counsel 

representing Mrs. Madhuri Donti Reddy, accepts notice on 

behalf of Respondent No.1, 2, 4 and 5.   
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8. Post the matter on 12.12.2025. In the 

meantime, the respondents are directed to file their 

respective replies/reports. 

   

 

    

      Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 

 
 

  

         Sd/- 

Sudhir Kumar Chaturvedi, EM 

 
 

O.A. No.83/2025 (SZ) & 

I.A. No.118/2025 (SZ) 

22nd September, 2025. Mn. 
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